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2 OA 629/2018

ORAL ORDER
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)

Heard. It is submitted that the applicant is aggrieved by Annexure All
order dated 01.06.2016 rejecting his request for compassionate appointment
followed by Annexure A13 disposal of his appeal by the competent authority by
order dated 21.10.16. It is alleged that the applicant's case had been rejected
without disclosing the manner in which his case was considered, the relative merit
points under various criteria, relative merit points of the last selected candidate,
number of posts available for compassionate appointment etc., on account of
which it 1s not possible to challenge the decision of the respondents on an
informed basis.

2. Learned counsel for the applicant submits that the applicant may be
permitted to withdraw this OA, with liberty to file a fresh OA after obtaining all
relevant information under the RTI Act or otherwise. He has made an
endorsement to this effect in the OA.

3. Keeping in view the above submission, the OA is dismissed as withdrawn
with liberty to file a fresh OA after collecting the requisite information, if so

advised.

(R.Ramanujam)
Member(A)
06.06.2018
AS



